 GOVERNMENT OF INDIA
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| " 1n exercise of the powers conter:
section 122 of the Income-tax Act, 1961(

powers enabling it in this behalf and in
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)

ed by sub—section(1) of
of 1961) end all other
partial modification of

Board's Notification Nb.?ﬁS(F.NO 261/2/?ﬁwITJ) dated 30th October,

1974, and No,820(F.No. 261/2/75-17J) dated

_ Board of Direct Taxes hereby direct that
Commissioners of Income-tax of the Ranged
of the schedule below shall perform theil

29,1.,1975, the Central
the Appellate Agsistant
| specified in column{1)}
» functions in respect

of all persons and incomes assessed %o Tiicome~tax or supertax in

the Tncome-tax Yircles by the Income-tax

Offi cers speclfied in

- the correspbnding.entry.in column (2} thereof:-
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1. &ppellate Assistant 4. Cirele~I, Ban lore, | ' S
ommissioner of. -i,2. Income~tax Office, Trust Cirele, Bangalore
 Yncome-tax,Range-I . 3. Income-tax O Eice, Foreign Section,_ S
. (H4.Qrs. ) Bangalore. . Banralore. o
o . 4. In respect. o orders passed under the
. Income~tax A by the Income-tax '
© . Officers, - j alcre 1rcle(Old.)'
5. In reapect 0 orﬂers passed under the
. Income-tax Aqt, by the Ina:me-tax
. 0otficer, Cher apatnd. .
6, Coorg Lircle ‘Mercara.
"7;-Handya Clrcl , Mandya.
' Mysore Clrcl Mysornﬂfa

...—-"'—“'-'-
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9, Bijapﬁr‘Circle,lﬁijapur.
- 19. Bagalkot Circle, Bagalkot,

This Notification shall take efiffcct from {st Janueary, 1976,
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gL _;.ln..q.,\_.......a _-...—-—-———-—--- ‘‘‘‘‘ ._. [
Secgretary, '

Centrpl Board of Direct Taxes,

Note:~ This notification has become hecessary to equalise
the work=-load among the_Appel}ate Aggistant Commissipners
in Karnataka Charges, The aboxe note does not form

a part of a notification but intended to be nearly
clarificatory,
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